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....... Of Pay ScaJes 01 UDlvenity 
aDil OoUege Teachers 

·848. SHRI CHITTA MAHATA: 
Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whetli~r it is a lact that some 
members of the All India Federation 
of University and College Teacherli 
OrganiSations met the Union Education 
Minister in New Delhi on 23 March, 
1981 in connection with the revision 
of pay scales of College and University 
teachers in keeping with the recom-
mendations of the Sen Committee 
that the scale should be reviS'ed every 
five years; 

(b) if so, the details thereOf and 
the steps so far taken in the matter; 
and 

( c) if not steps havt been taken 
in the matter the reasons there-for? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) Yes, Sir. _ 

(b) -and (c). The representatives 
of the Federation were advised that 
most of the demands made by them 
concerned State Governments and that 
some of these demands would have 
significant financial implications for 
them. Therefore, these would be 
brought to the notice of Education 
Ministrs of State Governments shartly 
in an appropriate manner for consi-
deration. _ ; ,> i ~ 

Vaeaat posts Of ComltOSitors in Gov-
ernment 01 India Press, BlDg Road. 

New Deihl 

8732. SBBI CHANDRADEO PRA-
SAD VERMA: Will the Minister ot 
WORKS AND HOUSING be pleased 
to state: 

(a) whether it is a fact that more 
than My posts of compositors are 
lyina vacant in Government of India 
Press, lUna Road, New Delhi for more 
. thaza .a year; 

(b) whetber it is also a tact that 
after completing all formalities and 
Issuing apPointment letters, the can-
didates were denied employment; and 

(c) if so, reasons thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) to (c). There were 
46 posts lying vacant for more than a 
year Of which 14 posts have recently 
been filled up. As regards the rest. 
after completing the form-alities, cer-
tain represntations were receivect. 
which are being sorted out. 

Legislation to prevent poaching In u-
eluSiVe economic zone 

8733. SHRt S. M. KRISHNA: Will 
the Minister of AGRICULTURE be 
pleased to state: -

(a) whether Government propose 
to enact legi'slation to prevent poach-
ing in the 200 miles of Exclusive Eco-
nomic Zone of the sea; 

(b) if so, the broad outlines Of the 
proposed legislation and when it will 
be introduced; and 

(c) whether the littoral states have 
been consulted in this behalf if so. 
their reaction in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): <a> 
and (b). The Government propose 
to introduce a Legislation during the 
current session o'f Parliament for 
regulation of fishing by foreign. fish-
ing vessels within the Indian maritime 
zones. The Legislation is proposed to 
cover inte.,..alia various aspects of en-
forcement and penalty for violation of 
the various provisions of the Legisla .. 
tion. 

(c) No, Sir. 
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